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FRAIRE FA AT
srferg=eT
% faeedl, 3 =R, 2015
qr. [, 832(37).—Fwra AwwTe, FEAT stferfaay, 2013 (2013 T 18) #FT &m=T 396 FT
SY-ITT (1) T I&< ARRAT T TN Fd g0 A= G0 & #=q9 (1) § Sedtad FRdre Hd
AT & Aefofeg arefoe Feast &1 = arolt F JeaHT w69 (2) § Turefia \@etea
SATARTIAT o T u=T St aaH, 2013 T 3ve o HIAT AT 36 ATATHAR 6 AT Hald ThT

BT 3vg TATASI At o fAeres & forg st el 2 -

FEATAT AR AT sfeeTRar
(1) (2)

(1) sraferss fazer, farTom, etra, S-weY, RATae W, 99w

I &1 faererr gerer, 7% faw T2, TGS ST A FENE HY [T o
TAT T TSTATHT &1 faeett

(2) srafer fer, ST, IS, HET TQ9T, BATEE T MY

3T T o eene™ gearay, TgaeEs TTET qAT AN gaeT 6 T &

(3) wrferd fAwers, WETTY, AT TS A T00 T A w6 ST

aferedY & e qearer, grs e

(4) grafors e, TS, HTA T qAT [T HT T &,

feroft e e qears, 3w ST ST A 59 T a7 s gy
T ST &
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(5) graferw faaem,
LG ERE LRI PR I EPRE IR EAR]

gt ST, [PER, AEs, AE TS

(6) wrforF e,
@ & e geared, foremT

THTAT, AHH, ABTAA T9T, AN e, e,
"o i B oS

(7) vrefors Haer,
ZfErT g9 & M geared, gaars

FUTTE AT AL T2 5T

2. IO o =aW (1) § AT yrafors Mo wust sfafa=aw, 1956 & 12w 5= 9a & a1
I ATSTHFH F UH STl ST 9T I3 8, 6 qael § I AT THIH h el TeATiorg Sl Hed

T
3. I ATAHAAT TSI § Th1erd it qErE &l g g |
[®T. €. 1/16/2013-FTd-V]

MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 3rd November, 2015
G. S. R. 832(E).— In exercise of the powers conferred by sub-section (1) of Section 396 of the
Companies Act, 2013 (18 of 2013), the Central Government hereby notifies following Regional Directors in
the Ministry of Corporate Affairs mentioned in column (1) of the Table below to discharge the functions

conferred upon them by the Companies Act, 2013 or delegated to them by the Central Government under that

Act for the respective jurisdiction as indicated in the corresponding column (2) of the Table below:-

Office and location Jurisdiction
(1 ()
(1) Regional Director, North Region | States of Haryana, Punjab, Jammu and Kashmir, Himachal

Directorate, Headquarter at New Delhi.

Pradesh, Uttar Pradesh, Uttrakhand and Union Territory of
Chandigarh and National Capital Territory of Delhi.

(2) Regional Director, North Western Region
Directorate, Headquarter at Ahmedabad.

States of Rajasthan, Gujarat, Madhya Pradesh, Chattisgarh
and Union Territory of Dadra and Nagar Haveli.

(3) Regional Director, Western Region
Directorate, Headquarter at Mumbiai.

States of Maharashtra, Goa and Union Territory of Daman
and Diu.

(4) Regional Director, Southern Region
Directorate, Headquarter at Chennai.

States of Tamil Nadu, Kerala and Union Territory of
Puducherry, Union Territory of Andaman and Nicobar
Islands and Union Territory of Lakshadweep.

(5) Regional Director, Eastern
Directorate, Headquarter at Kolkata.

Region

States of West Bengal, Bihar, Jharkhand, Orissa.

(6) Regional Director, North Eastern Region
Directorate, Headquarter at Shillong.

States of Meghalaya, Assam, Arunachal Pradesh, Nagaland,
Mizoram, Manipur and Tripura.

(7) Regional Director, South East Region
Directorate, Headquarter at Hyderabad.

States of Karnataka and Andhra Pradesh.
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2. The Regional Directors specified in column (1) of the Table shall continue to exercise the functions
conferred upon them under the Companies Act, 1956 or delegated under that Act in respect of provisions of

that Act, which are still in force.
3. This notification shall come into force from the date of its publication in the Official Gazette.

[F. No.1/16/2013 -CL-V]
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